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DEPART MENT AL REPRESE NT AT T\E

L. Vhether Reporters of local papers may be '§g§
allowed to sec the Judgement?

2. To be referred to the Reporter or not? N>

JUDGERE NI

(DELIVERZD BY SHRI J.P. SHARMA, HON'BLE MEMBER (J)

The applicant, retired T@legraph Master his assailed
the orders dt.27.7.1989 (Anne xurs AL}, dt.15.9.1939
(Anne xure Az) and 5.10.1939 (Anpexure 43). AL1 thess
orders rzlate to the evictign of the applicant from-the
Rallway quertsr EPT_iQQ, Sarojini Nagar, New Delhi as
the permission to retain the above mentioned quirter had
expired on 30.6.1989, but the quarter was not wvacated.
By the order dt. 27.7.1989, the applicént was asked to
show cause and by the order dt. 15.9.1989, Gensral Manage r.

Maintenance, Northern Telecom Region, Eastern Court,
. -

New Delhi passed the eviction order and by the order




dt.5.iO,l989, the applicant was sk d to vacate the
quartzr in.seven days otherwise he will be evictad with

theehlp of the Police Force .

2. The applicant claimed the relief of quashing the
aforesaid orders and further to withdraw the proczedings
of eviction ageinst theapplicant and also the order

imposing'the penal rént on the applicant.

3. 0On 13.2.92 as well as on the sarlier date,
i.., 12.2.1992 none appeared for the parties, So the

application is being disposzd of on the basis of the

ple 2dings on record.

4. Ths case of the applicant is that he retired on
31.10.1988 and was permitted to retain the accommodation
for a period upto 31.8.1989 (Anne xure Ad). The applicant
purchassd a plot in August, 1959 in Sun Light Colony,

>~

Mataurz Road, New Delhi, but this was squired by the

Government and he was paiﬁ nominal compensation of
35.338 and he was also assured that he would be allotted
can alternative land  against this vaQisition, but no
such plot of land'has.bcen allotted to him in spite of

stveral representstions. It is fupther stated by the

goplicant that Delhi Deve lopment Authority announced

another schems for retired

opublic srrvants and the applicant

L




got,himself.registered‘and he was assured that he will

be allotted a built up flat. The applicant,'thérafore,

desired furthsr pérmission from the respOndents till
such time soms Q}térnativé accommod ation is made
availébl@ to him by DDA, It is furtﬁer stated that

the order passed by the Estate Officer dirscting him to

vacate the guarter is not a spe aking order,

5. The rsspondents Contestéd the gplication and stated 

“that the respondenté'have clearly informed the applicart

that no further extention of retsntion of the GO ve rnme nt

quart&r.will be alloved. So notice was isswd on 3.8.1989
@s per rules. The action was taken up by the reépondents
according to the departmental rules as the retention

of the quarter by the applicant after 31.8.1989 was

unauthorised.

6. I have szen the record and find that there is nothing

to show that the - @plicant can retain the allotted quarter
to him after his:retirement. -The gpplicant was

licencee only till the time he was in service and further

upto the extended tim@-hé was permitted to retain the

quarter. After that, his possessionsis unauthorised and

therespondents have a right to procsed agairist him under

the Public Premises (Eviction of Unauthorisad Occupants)
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Act, 1971, The applicant has b en rightly proceeded
and a.notice was served on him under Sub Section (1) of
Stzction 5 of the aforesaid Act. The Estate Officer,

thersfore, has decided +he eviction of the applicant

gccording to the law and Extant Rules.

7. There is no merit in the application and is dismissad
pp

with cost on parties.
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IEMBER (J)




